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None for the petitioner. Sri R.P. Agarwal, Advocate for Respondent
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The case is fixed for the argument. However, the petitioner is not

present. Therefore, the Corporate Debtor counsel press for dismissal of
present petition for want of prosecution.
In view of this, the matter is passed over for consequential order,
The matter is called up again after passing over. However, today
there is not representation from petitioner side nor their counsel is present,
Hence, present petition is liable to be dismissed for want of prosecution.
Hence, the same is dismissed in default. No order as to cost. The present I

& B petition accordingly stands disposed of.
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